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IN THe GCaNTRAL AOMINISTHAsTIVE TRIBUNAL, JATLRJA 22NCH, JalrdR
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Swt, Gzeta Sutenas & Uthers APolicants

Union of India 2 Others ¢ Respandents
Mr, M.R,Singhvi : Coungel for the apgplicant
Mr. Manish Bhardard : Counsel for ths respandents
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Han'Ble Mr, Gopal Frishnz, Menbser (J
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Hon'lila Mr, 02,8, Sharma, Member (A)
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Chaturvedi have filed thiz application u/z 19 of the &dminlstrative
Tribunsals Act, 19895, whsrein they have praysd thet ordsy dated
£.2,00 (Annzrurz A-l) by wiich services of the spplicants wers
temninated may he quashsd and respordents may he directzd to
regilarize the applicants as Assistont Teacherzs on ths tasis of
selaction which they have facsd suceessfully and they may be given
all consedquential henefits, They have zlso praysd that the rsfpon-
el from sonducting interviews in pursuance of
LO0 Annesure Awel, There 38 2 sill fﬁrther
prayer that during the pendancy of the applicaticon, opzration of

the order Annsqurs A-l may be stayed

the Railway School in otz Divizion in pucswanis ©To 2 nowification
dated 14,12,72 inviting applications fov the post of tempovary

2. Annetate A-ll dated 10,7,33 iz 2 pansl ol © Substituts
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Teachers in which wanzs of the 2 applicamts figurs
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Doposts of Assistand Teashers ars in exces:z of the Sanctioned
Howeval, th: respondents

<FO Arnemiie Aell calling candidates

which the applicants werps sppointed, Herce the assevtion in
Amnexure Al that zubstituite Tsachse: ale surplus is not . borne
ouat by facts, Also the Chisf Perscrnel OFFicer 15 the authority
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referced to régqulacisation of ons S, GLrlja Mehya who zlsa Tigured

S AnneXure A=ll and navs contanded that
inspite of vacancies being avaj

against by not besn regularissd in the seme manner in which

- + s eom ] e D Y DR S Tk T (S B S
IR The respéndents in theis reply have statad 4had

A-12 dated 2,3,00, ths lstter calling candidat

selaction for the posits of Subst

e

tats Teachers in [ota Division,

i+

fwas for differsnt posts and not for those which had earlizr been
irendered surplus a5 . . mentioned in ouder Annexure A-l, Ia this

-do

conneciion they have relied uoon Ammeiire Bel which wmakes a aerntion

about filing up of the posts wiich Lequire certain specific

surplus, They have als iled Anpexor: Bl which i3 e letier

addressaed Lo llots Divizion by the Headguarters of the Wesiern
Railway, Bombay, acoording to winl ok, working has baea done regarding

the esucess strenath of the pushs availabls in [ota Div vishon,

a4, Earlisr an irtsrim ordst wae passed by the Tribunal on
d

D0 directing that the applicants zhall not be rev.rted in case
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they do noh alisady stand velievad and that no fresh appointmsnts

shell be madz in pursuance of letter dzted 2,.3,90 (Anneiurs A=12)

D The zespondents had moved s Miscellaneous zpplication fov

e applicards had filed veply “o the

Tl

vacating ths stay order,
applisation. On A,Z2,91, the Tribunal had moditied the intzrim
it was clzrified thei i7 agpoinie-

order passed on 12,32,90, whersin
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being made in pursuance of Anneiuie Awll on posts
veih from thozse held hy the spolicants, then the stay ordsr

flated 12,2,00 chall not operat

D
X1}
(i
L
E.J -
o]
"t
ot
-
cr
N
bowr;
]
W
a

resocndents, thz applicantd had drawn stiention e an wdvariizepent

which had appearsd in Rajasthan Patvika of Septzmber, 1970 in which
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up by Railwsy Recrulimsns Board, Almer, Th2se posts were for

varioss Divizions of the Railways incinding tota Division, It was,

their services had hisn tevmivalad hecanss ths pests were rendered
’

{7, - W have heard the leatnad counsel for the partiss and

have gone through the rscords,

. O In Anmaaare A2 which iz the notification in response to

)

which aprlicants were appointed 2s Sakstituts Tesacheos it has been

proaissed that s

s tituts Leachers will bz ansosbed against future
Tegulalr vacancies,

sspondsnts the appl

Thiz is ane aspect of the watiter, The oiler azpsoh i3 that thers is

Divizion were proposed €0 he {filled up, The l2arnsd counsel for

v respondents stated during the avgumeaits that chzge vacancies
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foerwards in the foliowing finsncial yvear somu@nclng

\
£ -
u.4.90, In the ciyoupstancsas anpligants should Lbe g@ngider@d

1
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fow réj“lﬂﬁ isation against the vacancias of primary schosl tEach:srs

zoreening of The acoli for ths ournases of theilr continuam
as supstitute teachers o aie has hesn show Lo us to
Su2 'Ji --"t +}x' -i: mars ':»1[1 Al S ‘3 158 eozssar y s 2 f:jj: v {:)n'tj_["lu—

panel &t Annerule A=l along with the T

tion wat done as per Annerure A-lT, which iz coden

e the epplicants ziso figared in the same pensl, there is no

rita -of Septemher, 1990, in prefacence to thoas
who w2re to be appsintsd by direst vecouitment by ths Railway
Bzoeroitment Board, The vezpondsntsd shall talie mesessary aohian

cirections within 2 pariod of four months
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»05ed of accordlngly with noorder as to

<Zd34&H
(GOPAL KRIsHNA)
Member (J)




